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REPORT FILED BY THE SENIOR ENVIRONMENTAL ENGINEER DISTRICT 

OFFICE KANNUR ON BEHALF OF FIRST AND SECOND RESPONDENTS 

IN THE ABOVE CASE 

 

 

I, Sauma Hameed, 53 years, currently working as Senior Environmental Engineer, of the 

District Office of Kerala State Pollution Control Board, Kannur District, do hereby solemnly 

affirm and state as follows: 
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1. I am the Senior Environmental Engineer, Kerala State Pollution Control Board (hereinafter 

referred to as Board), the 1st respondent in this Appeal and also duly authorized to represent 

the 2nd respondent, the Board Member Secretary. I am aware of the facts affirmed by me in 

this report. I am swearing this report is based on the best of my knowledge, information and 

belief and the facts revealed from the records. 

 

 

2. The Appellant hospital Aster MIMS, Kannur had obtained Integrated Consent to Establish 

no. PCB/RO/KNR/ICE/03/2015dated 23/12/2015 with validity up to 22-12-2018 for 

establishing a hospital of 195 beds. A copy of the Consent to Establish is produced herewith 

and marked as Annexure 1. 

 

 

3. The hospital had obtained Integrated Consent to Operate No.PCB/HO/KNR/ICO/01/2019 

dated 07.01.2019 with validity up to 30.11.2023 for a bed strength of 195, with a 150 KLD 

Effluent Treatment Plant. A copy of the Consent to Operate is produced herewith and marked 

as Annexure 2.  

 

4. The bed strength of the hospital was increased to 287 beds vide Consent to Operate 

Variation Order No.PCB/HO/KNR/ICO-VAR/03/2022 dated 04.05.2022. A copy of the 

Consent to Operate Variation Order is produced herewith and marked as Annexure 3.  

 

5. The hospital was granted Integrated Consent to Establish- Expansion for additional 138 bed 

strength, vide Consent No. PCB/HO/KNR/ICE-EXP/03/2022 dated 07.07.2022 valid up to 

30/06/2027 with proposal for a 400 KLD Effluent Treatment Plant. A copy of the Consent to 

Establish- Expansion order is produced herewith and marked as Annexure 4. 
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 6. It is most respectfully submitted that repeated complaints had been received against the 

illegal discharge of waste water by the unit since 2021.The details of complaints and 

inspections conducted by Board, inspection findings and actions taken including issuing 

directions by the Board, up to calculation and levying of Environmental Compensation for 

repeated non compliances are tabulated and summarized as follows; 

 

Sl No Details of 

Complaint against 

unit / Reason for 

inspection 

Inspection 

Date/Violations 

Noticed 

Action taken by the Board Remarks 

     

1. Complaint 

regarding discharge 

of partially treated 

wastewater from 

the premises of the 

hospital during the 

year 2021 

 
 

Inspection was 

conducted on 20-02-

2021 by Board 

officials 

Directions were issued to 

hospital on 23-03-2021 

The complaint was resolved 

after augmenting the settling 

tank of ETP built above 

ground level and 

maintaining proper filtration 

procedures. 
 

2 Inspection   by 

Board to verify 

working of ETP 

Inspection was 

conducted on 28-12-

2022. 

 

Findings. 

1. Records of water 

consumption using 

Direction Letter No. 

PCB/RO/KKD/GEN/AM

R/44/2022 dated 

21.01.2023 issued to 

hospital, 

1. To rectify the defects, 

and also directed to 

Analysis report was also 

furnished along with the 

Direction letter. 
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flow meters and 

energy meters of the 

ETP not maintained-

violations of consent 

conditions  

 

2. Biochemical 

Oxygen Demand 

(BOD) and Chemical 

Oxygen Demand 

(COD) were beyond 

the permissible limits 

of 30 mg/L and 250 

mg/L respectively 

augment the existing ETP 

of 150 Kiloliters per 

day capacity if the 

rectification does not give 

the desired results.  

 

2. To provide a proper 

sample collection point. 

 

 

3. To reuse the treated 

effluent to the maximum 

and to discharge only the 

balance for irrigation. 

 

 

Copy of the Direction letter 

issued dated 21-03-2023 is 

produced herewith and 

marked as Annexure 5 

3. Complaints were 

received over social 

media. The main 

complaint was 

about the disposal 

of treated waste 

water from the 

hospital into the 

nearby marshy land. 

Inspection was 

conducted by the 

Board on 21-01-

2023. 

Findings: 

 

1.No soak pit was 

found constructed to 

discharge the treated 

effluent 

 

2.The land adjacent 

to the plantation area 

of the hospital 

premises was found 

  

Total Coliform bacteria 

were detected in all the well 

water samples, while Fecal 

Coliform was found in the 

sample collected from the 

house of one of the 

complainants whose house 

is nearby the hospital. 

 

Oral directions were given 

during inspection to rectify 

the defects and to construct 

a  scientific soak pit . 

 

http://21-01-2023.it/
http://21-01-2023.it/
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filled with stagnant 

water which was 

alleged to be due to 

treated effluent 

pumping 

 

3.The premises 

below the plantation 

area were found filled 

with stagnant water.  

 

4.Well water samples 

were taken from the 

houses of two 

complainants.  

 

 

4 Repeated 

Complaint 

regarding discharge 

of 

hospital effluent 

Inspection was 

conducted on 

10.05.2023.  

 

Findings. 

 

1.Discharge of 

treated 

effluent was noted 

from two numbers of 

drains near the 

parking area of the 

hospital and effluent 

was seen in stagnated 

condition in the area.  

 

 

1.Samples were drawn 

from the two drain 

discharge points and from 

the ETP before 

disinfection. On analysis, 

of the sample collected 

residual chlorine was 

detected in three samples 

which showed above 

normal values indicating 

severely high chlorine 

dosage. This result 

combined with the fact 

 

 

Although the existing 150 

KLD Effluent Treatment 

Plant (ETP)is theoretically 

adequate, for 287 numbers 

of beds, the existing ETP 

lacked capacity to handle 

the total volume of effluent 

actually generated from the 

hospital at the time. 

 

During inspection, the 

hospital authorities reported 

that the actual inflow of 
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2.The vegetation near 

the drains was found 

dried and yellow in 

color. 

 

3.The ETP was not 

seen functioning at 

the time. 

Blowers of the 

aeration tanks were 

not working.  

 

4.The hospital 

authorities stated that 

the ETP was not 

functioning for the 

past 2 days due to 

malfunctioning of 

some equipment and 

corrective measures 

are being taken. 

that the ETP was not 

functional at the time of 

inspection, indicated that 

untreated effluent dosed 

with high amount of 

disinfectant 

(bleaching powder) was 

being discharged illegally 

to the outside premises of 

the 

hospital.  

 

 

 

 

 

2.Show Cause Notice 

was issued to the hospital 

vide No: 

PCB/KNR/ICE/4248/201

5/VOLII dated 

26.06.2023.  

[True copy of the Show 

Cause Notice is produced 

herewith and marked as 

Annexure 6.] 

wastewater is significantly 

higher than anticipated due 

to the large number of 

visitors and outpatients 

coming to the hospital.  

 

The construction work for 

expansion of the hospital 

was undergoing and the 

hospital authorities stated 

that the new ETP of 400 

KLD capacity will be able to 

handle the present as well as 

additional load of effluent 

generated during expansion. 

 

 The hospital authorities had 

replied to the show cause 

notice vide letter dated 

06.07.2023 that they have 

rectified the defects and new 

soak pits have been 

constructed to facilitate the 

disposal of treated effluent 

 

5 Inspection based 

on  

Reply submitted by 

the hospital 

The hospital was 

again inspected on 

13.07.2023 by the 

Board officials. 
 

1. Legal samples of 

treated waste water were 

drawn from the ETP 

before filtration and after 

Observed that eight 

numbers of new soak pits 

were constructed in the 
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authorities. 

Conducted Legal 

Sampling 

filtration and sent to the 

Central Laboratory of the 

Board, Ernakulam for 

analysis. 

parking area near the north-

east side of the hospital 

Premises. 
 

6 One more detailed 

enquiry conducted 

by the then Board 

Chairman to 

analyze the 

situation. 

Inspection conducted 

on 29.07.2023.  

Findings. 

1. ETP was not 

functioning 

properly.  

2. A total of eleven 

numbers of soak pits 

of three meters depth 

were found 

constructed for the 

discharge of treated 

effluent.  

3. The land 

surrounding the area 

was found to be a 

marshy land, and 

hence percolation of 

treated water to the 

soil seemed to be at 

poor rates. Hence 

increasing the 

number of soak pits 

won’t help solving 

the water stagnation 

in the area.  

 

 

 

 

 

 

 

 

 

 

1. Directed the hospital 

authorities to conduct a 

soil study to understand 

the soil percolation 

properties of the area. 

 

 

 

 

 

 

 

 

 

 

The result of the soil 

study is not yet submitted. 
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7 Repeated Legal 

Sampling 

Conducted 

Legal sampling was 

repeated again on 

08.08.2023. 

 

Samples were taken 

from the ETP of the 

Hospital before and 

after filtration and the 

same were handed 

over to the Central 

Laboratory for 

analysis. 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

As per the analysis report 

of legal samples received 

from the Central 

Laboratory, it was found 

that the values of 

parameters such as Bio 

chemical Oxygen 

Demand (BOD-

122mg/1), Chemical 

Oxygen Demand (COD-

144mg/L) and Total 

Suspended Solids (TSS-

33mg/) were beyond 

permissible limits of the 

reuse standards 

prescribed by the Board. 

 

  

 

 

 

 

A true copy of the 

Analysis Report is 

produced herewith and 

marked as Annexure 7. 
 

Reason for repeated legal 

sampling. 

 

Though the legal samples 

were collected on 

13.07.2023, the Chief 

Environmental Scientist, 

Central Laboratory 

Ernakulam had reported 

confusion regarding the 

labeling of the samples 

received. Hence repeated 

legal sampling on 08/08/23. 

 

Based on analysis report 

vide Annexure 7 as well as 

previous violations and non-

compliances noticed by 

Board, a Show Cause 

Notice was issued to the 

hospital dated 23/8/2023. 

 

A true copy of the Show 

cause notice is produced 

herewith and   marked as  

Annexure 8.  [★] 

 

The hospital had replied to 

the Show Cause Notice on 

01/09/23 stating that they 
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7.It is respectfully submitted before the Hon’ble tribunal that the exceedence in value 

of treated waste water quality parameters as per Annexure 7 report were mentioned 

in paragraph 9 of the Show Cause Notice issued to the unit vide Annexure 8. [★] 

(Hence the unit cannot profess ignorance about the fact of exceedance of parameters 

in the legal sample collected on 08.08.2023). Further a copy of the Annexure 8 

Analysis report dated 19.08.2023 was furnished to the hospital on 01.07.2025 along 

with a recent instruction letter issued to the unit by Board on the same date by 

No.PCB/KNR/ICE/4248/2015/Vol-II dated 01-07-2025. A copy of the same is 

produced herewith and marked as Annexure 9 of this report. 

 

8. It is respectfully submitted before the Tribunal that based on the failure in 

operating the treatment facility up to the mark even after issuing repeated directions 

have requested NIT Calicut 

and the Government 

Engineering College, 

Kannur to conduct soil 

study. Also, they have 

informed that a new ETP 

having capacity 400 KLD is 

under construction and will 

be commissioned before 

October 2023. 
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by the Board and non compliance of consent conditions, it was decided to levy 

Environmental Compensation from the hospital based on “Polluter Pay Principle”. 

 

9.It is humbly submitted that accordingly a Notice under EP Act, 1986 was issued   to 

the hospital on 09.10.2023 to show cause within 15 days to why an Environmental 

Compensation (EC) of Rs.94,50,000/- shall not be   imposed on them. 

Environmental Compensation (EC) was calculated for the period from the first 

notice of violation, dated 28.12.2022 to 05.09.2023, which is the date of assessment. 

During this period, the hospital operated without providing adequate wastewater 

treatment and polluted the environment through discharging untreated/ partially 

treated hospital effluent, which was in violation of existing environmental 

regulations.  

 

10.The Environmental Compensation was assessed by using the formula in the 

guideline issued by CPCB. The Environmental Compensation was assessed by 

considering a Location factor (L F) on population of city/town and location of 

industrial unit within Municipal boundary or up to 10 km distance for the municipal 

boundary of city/town (1 for less than 1 million population, 1.25 for population 1 

million to less than 5 million, 1.5 for population 5 million to less than 10 million and 

2 for population 10 million and above.). Location factor was considered based on 

the population of Kannur Urban agglomeration and it is taken as 1.25. A true copy 

of the Notice is produced herewith and marked as Annexure 10. In reply to this, the 

hospital authorities had requested to conduct a hearing on the matter.  
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11. It is respectfully submitted that a hearing was conducted on 23.11.2023 through 

video conference as per the request of the hospital authorities in connection with the 

EC imposed. The copy of the hearing minutes is produced herewith and marked 

as Annexure 11.  A direction was issued vide No. KSPCB/961/2023-EE1 Dated 

08.12.2023 imposing an EC of Rs.94,50,000/-. A copy of the Direction is produced 

herewith and marked as Annexure 12. 

 

12. It is humbly submitted that the unit had remitted the EC amount fully and as of 

now, this hospital is working with total bed strength of 425 beds and having adequate 

capacity ETP with 400 KLD   for the entire bed strength and a single scientific soak 

pit. Based on inspections conducted recently treated water was observed to be used 

for gardening, toilet flushing and in cooling tower and the remaining, directed to 

soak pit. They have also installed Online Continuous Emission /Effluent Monitoring 

System (OCEEMS) and having Integrated Consent to Operate from Board for 425 

beds, issued on 14.06.2024 with validity up to 30.11.2028.A copy of the Consent to 

Operate Order is produced herewith and marked as Annexure 13. 

 

13. It is humbly submitted before the Hon’ble Tribunal that the hospital is under 

routine and continuous surveillance of the Board and giving timely directions on 

rectification of the defects noticed during every inspection. Waste water treatment 

of the hospital needs continuous attention by dedicated full-time technical personnel 

who can monitor and take care of the Effluent Treatment Plant to ensure its 

continuous flawless functioning throughout the working of the hospital. 
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14. It is most respectfully submitted before the Hon’ble tribunal that Board had 

calculated and levied Environmental Compensation from the hospital authorities, 

strictly adhering to existing Environmental Rules and following CPCB Guidelines, 

based on the non-compliances and grave violations committed by the Appellant 

during the aforementioned period. The unit has also given enough opportunities to 

hear as well as to rectify the defects. And also Environmental Compensation was 

slapped based on the committed offences by the hospital. 

 

 

All the facts stated above are true to the best of my knowledge, information and 

belief. 

 

Dated this the 4th day of August 2025. 

 

 

 

                                      For and On behalf of Kerala State Pollution Control Board 

 

 

 

                                                       SENIOR ENVIRONMENTAL ENGINEER 

                                                                DISTRICT OFFICE, KANNUR 
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FILE NO : R15KAN1944294
Date of issue : O7 l0ll20l9

--:-:-:-l!r-
Yl-.i7\tZ

KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO

OPERATE/AUTHORISATION/REGISTRATION

ISSUED UNDER

The Water (Prevention & Control of Pollution) Act, lg74
The Air (Prevention & Control of Pollution) Act, lg8l

The Envimnment (Protection) Act, 1986

As per Application No. :9526664
Dated: l3-12-2018

TO

IVUs MALABAR INSTITUTE OF MEDICAL SCIENCE HOSpftAL
Chembilodu, Edakkad Kannur,

Pin Code :670621.

Consent No. :PCB/HO/KNR/ICO/0UZ019
Valid Upto :30llll2023

Pagel

and

Annexure 2
9



I VALIDITY 30t11t2023

2 Name and Address of
the establishment

MALABAR INSTITUTE OF MEDICAL
SCIENCE HOSPITAL CHEMBILODU,
EDAKKAD
KANNUR

670621

3 Communication Telephone :0495-3911400
Fax :-
E-mail :mimsclt@mimsindia.com

4 Occupier Details U Basheer
Utteri,29/19718
Kuthiravattom PO
Calicut

5 Local Body Chembilodu Panchaya&

6 Survey Number 4811,5013,5114

7 Village Chembilodu

8 Taluk KANNUR

Disaict

10 Capital Investnent (Rs in Lakls) Rs. 5399.00 lal<lts

11 Scale Large

t2 Category RED

13 Annual fee(Rs)

Total Fee remitted (Rs)

Rs.2,04,500/-

Rs. 11,32,918/-

14 Activity Hospital having 195 beds.

15 Mode of disposal of Bio Medical Waste

1. GENERAL

1.1. This integrated consent is gmnted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deerm fil.

2.1 Sewage Treatrnent Plant (STP) consisting of featment units having adequate capacity sha.u be
functionaV arrangement for sewage treaanent shall be provided, as per the Integrated Consent to
Establish, at all times during the operation of the establishment. Additional facilities requt€d, if any, to
achieve the standards laid down by the Board u/s I 7 (1) (g) of the Water Act shall also be made along
with-

Water comumption: 137 KLD

Eftluent generation: 79 kLD

Page2

KANNUR

IMAGE

2. CONDITIONSASPER
The Water(Prevention and Control of Pollution)Act, 1974

2.2
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Characteristics Unit Tolerance Limits

Flushing/ Gardening/
Reusr

1 BOD mgl 30

2 COD mg/l 250

pH

4 Bio Assay Test 907o survival of fish
after 96 hrs in 100%
effluent

Suspended Solids mgll 100

6 mg/l i0

2.4 The cha.racteristics of emuent after treatrnent shall confirm to the following tolerance limits

2.5 Mode of disposal of reated effluent Treated effluent shall be used for flushing, chilling, gardening etc,
and balance to soak pit.

3. CONDITIONSASPER
The Air(Prevention and Control of Pollution)Act, 1981

3.1 of the
shall

3.2 Emission characteristics shall not exceed the following:

SI.No. Parameter Limiting Standards (me/Nm3)

4. CONDITIONSASPER
The Environment (Protection) Act, 1986.

Bio-Medical waste sha be handled, stored and disposed off as per the Bio-Medical Waste
Management Rules, 2016.

Activities for which Authorisation is granted:4.1.1

Collection transport

Treatment Reprocessing/Disposal

Stack
No.

Sources of Emission Emission
Rate(Nm3,/Hr)

Stack Height above Conhol Equipment

Ground
Level

Roof Level

1 D.G set 500 KVA (2
nos.)

5m

Page3

SI.NO.

Irrigation/ Soak pit

3 6.5-9

5

Oil & Grease

Adequate air pollution control measures shall be operational at all times during the functioning
industry. Additional facilities required, if any, to achieve the standards Iaid down by the Boarii
also be made along with.

Others

4.1

Storage

= =
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SI.No. Bio-Medical Waste Schedule Category Quantity Tonne/year

Mode of

Storage

4.2

4.3

Used lead acid batteries shall be disposed ofas per the Batteries (Management and Handling) Rules,
2001

E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

5. SPECIFICCONDTTIONS

5.1. This coment is granted subject to the power of the Board to review and make variation in or revoke all

or any of the conditions.

5.2. The applicant shall comply with the instructions that the Board may issue from time to time regarding

prevention and control of aA, water, land and sound pollution.

5.4. No change or alteration of the hospital pertaining to matters comected with this order is to be made

without the prior written permission of the Board. Any change in the pafticula$ fumished and/or in the

identity of the occupier/ authorised agent is to be intimated to the Board forthwith.
5.5. Suitable species of trees and other plants shall be planted and maintained along the periphery of the

premises, forming a green belt to improve the environment

5.5. If operations are done with backup power, the generator shall have adequate capacity to run all
associated pollution control devices.

5.6. ln case of discharge/ apprehended discharge of any water/air pollutant or hazardous/biomedical waste

due to any accident or other unforeseen act or event, it shall be immediately intimated to the Board and the

consentee/authorisee shall make all possible efforts to mitigate/ prevent/remediate the discharge.

5.7. Arrangements provided for rain water harvesting and for utilization of harvested rain water shall be

maintained.

5.8. Periodical reports, as applicable shall be submitted through e correspondence.

5-9. Disinfection shall be provided for the wash water from the laboratory and operation theater before final
treatrnent-

Pagc{

4.1.2 Type, quantity and mode of storagdcollection/disposal of hazardous wastes shall be as follows:

Disposal

5.3. For renewal of the integrated consent application in the prescribed form shall be submitted to the Board

in the second month before expiry of the consent through the web portal of the Board (krocmms.nic.h) for
Online Consent Management & Monitoring System. Late application will be accepted only with fine/late fee

as applicable.
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5.10. The Authorisation is subject to conditions as may be specified in the Rules from time to time rmder the

Environment (Protection) Act, 1986 and the clearance is liable to be revoked in case of non-compliance with

the conditions thereof.

5.11. Bio medical waste shall not be stored beyond 24 h in hot and humid climate areas or when it is not

possible, the storage has to be under low temperature condition.

5.12. Needle bumers/deformers shall be available in sufficient number to ensure deformation ofneedles.

5.13. Any spilled mercury containing waste shall not be mixed with biomedical waste or garbage. The

mercury beadng waste (equals to or more than 50 ppm of mercury) is hazardous waste and shall be handled

and disposed as per Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

2016.

5.14. Records related to generation, collection, reception, storage, and/or any form of handling biomedical

waste shall be maintained and shall be made available for inspection by Board officers.

5.15. The plastic waste shall be disposed to registered recyclers after proper treatment.

5.16. Used lead acid batteries shall be disposed off in accordance with the Batteries (Management &
Handling) Rules, 2001.

5.17. Adequate facility shall be provided for the disposal of biodegradable waste and garbage.

5.18. Adequate safety measure shall be provided in accordance with fue and safety regulations and

necessarlr clearance from the concemed authority shall be obtained.

5.19. Facility shall be provided for safe drinking in glass botdes in place of plastic bottles, for complying

with the above condition establish water purificationr/ Treatment plant/ RO plant and the glass bottle

sterilization units on or before 30/06/2019.

K SAJEEVAN
Ugitalt sigmd by X SAJEEVAN

Date 201 9.o1 .09 l654{2
]{5',30',

DATE:07/01/2019 SIGNATURE & SEAL OF ISSUNG AUTHORITY

CHAIRMAN

Pages
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To

Malabar Institute of Medical Science Hospital

Chembilodu, Edall<ad Kannur,

Pin Code :670621.

1. This digitally signed document is legatly valid as per the Information Technolory Act 2000

2. For veriffing this document please go to kocmms.nic.in and search using date of issue/name of the

unit/Application Number in "Consent Granted Applicatiom" link in the home page of the Board's Online Coment

Management and Monitoring System.
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I(ERALA STATE POLLUTION CONTROL BOARD

FILE NO. :Rl5KANl944294
Date of issue :2022-05-04

CONSENT VAIIIATION ORDER

Consent No : PCB/HO/KNR/ICO-y AR./0312022 Valid upto 30.11.2023

Ref : Consent No. :PCB/HO/KNWICO/0U2019 dated 07.01.2019 Valid Upto z30lll12023

The ' Integrated Consent to operater issued as per reference above to }ws .MALABAR INSTITUTE OF MEDICAI
SCIENCE HOSPITAL, Chembilodu, Edakkad Kannur, Pin Code :670621, is hereby modified & issued to Nys

.MALABAR INSTITUTE OF MEDICAL SCIENCE HOSPITAL, Chembilodu, Edakkad Kannur-670621. The

consent(s)/ variation orde(s) cited under reference are integral part ofthis consent vfiiation order and this order is

subject to the conditions stipulated therein and the following modifications/ additions.

I. GENERAL

All other conditions ofthe Integrated Consent to Operate issued as per reference above remain unchanged

A B Pradeep Kumar Digitally signed byA B Pradeep Kumar
Date: 2022.05.04 I 5:55:28 +05'30'

SIGNATURE & SEAL OF ISSUING AUTHORIry

CHAIRMAN

S.No. Items Description

I Validiry 30.11.2023

2 Category Red

3 Capital Investment Rs.13108.76 lakh

4 Annual Fee Rs.3,21,500/-

5 Fee remitted Rs.6,35,332l-

6 Activity Hospital with 287 IP beds

DATE:0410512022

Pagcl

II. CONDITIONS

Annexure 3 16



To
M/s MALABAR INSTITUTE OF MEDICAL SCIENCE HOSPITAL
Chembilodu,

Edakkad,

Kannur-67062 1 .

1. This digitally signed document is legally valid as per th€ Information Technology Act 2000

2. For verifing this document please go to krocmms.nic.in and search using date ofissue/name ofthe
uniVApplication Number in "Consent Granted Applications" link in the home page ofthe Board's Online Consent

Management and Monitoring System.

Page2
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          FILE NO. :R15KAN1944294
          Date of issue :07/07/2022
                   

                   
                   

KERALA STATE POLLUTION CONTROL BOARD
                   

CONSENT TO ESTABLISH
                   

ISSUED UNDER
                   

Section 25 of Water (Prevention & Control of Pollution) Act, 1974 
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 

                   
and

                   
Environment (Protection) Act, 1986

                   
                   

          As per Application No. :17365490
          Dated:26-06-2022

                   
                   
                   

TO
                   

M/s MALABAR INSTITUTE OF MEDICAL SCIENCE HOSPITAL
Chembilodu, Edakkad,

Kannur-670621.
 
 
 
 

                   
                   
          Consent No. :PCB/HO/KNR/ICE-EXP/03/2022

          Valid Upto :30/06/2027
                   
                   
                   

Annexure 4
18



Page2

1.    GENERAL
                   
1.1.	This integrated consent is granted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deems fit.

                   

                   
                   
2.     CONDITIONS AS PER 
       The Water(Prevention and Control of Pollution)Act, 1974 
                   

1 VALIDITY 30/06/2027

2 Name and Address of
the establishment

MALABAR INSTITUTE OF MEDICAL
SCIENCE HOSPITAL  CHEMBILODU,
EDAKKAD
KANNUR
     670621

3 Communication Telephone :0497-6641000
Fax :-
E-mail:nazeer.cp@asterhospital.com

4 Occupier Details Farhaan yasin
Regional Director
MIMS Hospitals
16/198
A,B,C,D, Chala Bypass
Chala East PO
Kannur

5 Local Body Chembilodu Panchayath

6 Survey Number     49/185,124,162,110,122,13
5,134,183,182,170,109,126,
184,123,141

7 Village Chembilodu

8 Taluk KANNUR

9 District Kannur

10 Capital Investment(Rs in Lakhs) Rs.1601 lakh

11 Scale Large

12 Category RED

13 Annual fee(Rs)

Total Fee remitted(Rs)

 Rs.93,000/-

Rs.4,65,150/-

14 Activity Expansion of the existing hospital with additional
138 beds; G+8 floors; Total built-up area- 6937.78
sq.m.

15 Mode of disposal of Bio Medical Waste Common Bio-medical waste treatment and disposal
facility

2.1 Sewage Treatment Plant (STP) consisting of treatment units having adequate capacity shall be made
functional/ arrangement for sewage treatment shall be provided, as per the proposal submitted along
with the application, before commissioning of the establishment. Additional facilities required, if any,
to achieve the standards laid down by the Board u/s 17(1)(g) of the Water Act shall also be made along
with.

2.2 Water Consumption : 124200 l/day

2.3 Effluent Generation :

19
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3.     CONDITIONS AS PER 
       The Air(Prevention and Control of Pollution)Act, 1981 
                   

                   

                   

                   

                   
4.     CONDITIONS AS PER 
       The Environment (Protection) Act, 1986.
                   

                   

2.4 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

SI.NO. Characteristics Unit Tolerance Limits

Irrigation/ Soak pit Flushing/ Gardening/
Reuse

1 pH - 6.5-9.0 -

2 COD mg/l 50 -

3 N-total mg/l 10 -

4 BOD mg/l 10 -

5 TSS mg/l 10 -

6 NH4-N mg/l 5 -

7 Fecal Coliform MPN/100 ml <230 -

2.5 Mode of disposal of treated effluent : Reuse to the maximum extent and balance to soak pit

3.1 Adequate air pollution control measures shall be provided before commissioning of the industry.
Additional facilities required, if any, to achieve the standards laid down by the Board shall also be made
along with.

Stack
No.

Sources of Emission Emission
Rate(Nm3/Hr)

Stack Height above Control Equipment

Ground
Level

Roof  Level

1 600 KVA D.G.set - - 5 m Acoustic enclosure

2 500 KVA D.G. set - - 4.5 m Acoustic enclosure

3.2 Emission characteristics shall not exceed the following:

SI.No. Parameter Limiting Standards (mg/Nm3)

4.1 Bio-Medical waste shall be handled, stored and disposed off as per the Bio-Medical Waste
Management Rules, 2016.

4.2 The construction activities shall be carried out strictly in compliance with the provisions of the Noise
Pollution (Regulation and Control) Rules 2000.

4.3 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001

4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

20
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5.     SPECIFIC CONDITIONS: 
                   
5.1. This consent is granted subject to the power of the Board to review and make variations in all or any of
the conditions as per section 21 of the Air (Prevention and Control of Pollution) Act 1981 and section 25 of
the Water (Prevention and Control of pollution) Act 1974.
5.2. At the end of the validity period if the construction is in progress, the same shall be got renewed. If the
construction is not started in the consent period, the applicant shall apply afresh for consent to establish.
5.3. The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water, land and sound pollution.
5.4. Consent to Operate under the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 shall be obtained by the builder before commissioning the
project. The date of commissioning of the project shall be intimated at least one month in advance to the
District Office of the Board.
5.5. Water & energy conservation measures shall be adopted. Renewable source of energy namely solar
energy shall be utilized.
5.6. Adequate safety measures shall be provided in accordance with fire safety regulation.
5.7. No excavation of soil shall be carried out without adequate dust mitigation measures in place.
5.8. No loose soil or sand or Construction & Demolition Waste or any other construction material that
causes dust shall be left uncovered.
5.9. Dust mitigation measures shall be displayed prominently at the construction site for easy public
viewing.
5.10. Grinding and cutting of building materials in open area shall be prohibited.
5.11. Construction material and waste should be stored only within earmarked area and road side storage of
construction material and waste shall be prohibited.
5.12. No uncovered vehicles carrying construction material and waste shall be permitted.
5.13. Construction and Demolition Waste processing and disposal site shall be identified and required dust
mitigation measures be notified at the site.
5.14. DG set shall be provided with acoustic enclosure and a chimney of height 0.2*square root of kVA
above roof level or 2m above the highest nearby building and at a minimum distance of square root of
(kVA/2) from the nearest residential building/educational institutions/hospitals/place of worship/public
offices.
5.15. The construction camp shall have a well maintained waste management system and sewage and
effluent shall be treated to meet the standards. The solid waste and debris from the construction shall be
disposed without causing environmental problems. The dredging shall be carried out without causing
significant disturbance to the back water system, if any.
5.16. The area near the boundary and the buildings and the set back shall be utilized for the development of
green belt.
5.17.Arrangements shall be provided for rainwater harvesting before commissioning.
5.18. Natural drainage of the area shall be protected.
5.19. Sewage treatment plant (STP) shall be set up maintaining a minimum distance of 10 logQ (where Q is
the discharge of waste water in m3 /day) from the nearest residence/education institution/public
office/hospital/place of worship/ similar establishments. A minimum
set back of 3 m shall be provided from STP to the boundary of the premises.
5.20. Sewage treatment plant shall be constructed above ground level/cellar of the establishment.
5.21. There shall be easy access to each and every treatment unit for inspection. Sufficient sampling points

21



DATE :0710712022

shall be provided to facilitate collection of samples. Lighting arrangements shall be provided in the sewage

treatment plant'area.

5.22. TOD type energy meter shall be installed exclusively for sewage treatment plant. Water meter shall be

fixed to record consumption of water.

5.23.Each and every sewage treatment unit shall be labelled.

5.24. Any of the following facility of adequate capacity shall be provided for the proper solid waste

management;

(a) Biogas plant/Highrate bio reactor (b) Biobins/portable biobins (c)Centralized masonry biotanks

(d)Aerobic ferro-cement bins

A B Pradeep Kumar 3:11"1#iT,:3jlA?:;$;BIr"'

SIGNATURE & SEAL OF ISSUING AUTHOzuTY

CHAIRMAN

To

M/s.Malabar institute of Medical Science Hospital,

Chembilodu, Edakkad,

Kannur-670621.

1. This digitally signed document is legally valid as per the lnformation Technology Act 2000

2. For verifying this docurnent please go to krocmms.nic. in and search using date of issue/name of the

unit/Application Number in "Consent Granted Applications" link in the home page of the Board's Online Consent

Management and Monitoring System.

#xs
6%j

Page5
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Scanned by CamScanner 

Counter Signed By

CHAIRMAN
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KSPCll,/ 961 /2023- EL.ll I)nte: 09 /10/2A23

i! o'1-1 Cxl t.l NDr.iR. IiNI\iIIt Ol.wtt Nl. (pRo lLt Cl.rON A C,.r., I 9 8 6

st-tb: Lcvf illg of Environmeutal corrpensation fi.om Mis l.,zlaliibair. I,stituteoi' Meclical Slcicnce l-lospitai,I(altnLtr _ ieg.

iief: l. [ntr:g|artccl consent io opelate no.FCBii-loij(].llriicoi0 )llc1r)
daLci'c7/0112019 rviilr variclity Lrp ro 30. r L2023.2' irrspection conclitcted fliom llegional Office, I(ozliikkoclo orr 2g.j2.20223' i 't:liet'I'io' PCB/I{O/KKI)/GFI'UAMI</4412022 darccl 19.0i.2C23issued
1'ron: I{egional Offi ce, I(ozhikkocle

4' Coniplaint reociveci ot'er phone regarding clisclrarl:,e olultreiatecl
cfflrre rit ir-onr the hospital on aercinOZl.

5' Analysis leport datcd.lg/0812A23 fi'oni the Cer-itr.al [,abi]rator-y,
.l(eraia Slarc poll,"rtion Control Iloarcl.

6' lrltcgr"ated consent to l]stablish- I.ixpansion No. pcB/l{iKNFyIClj
/l;.XP l A3 / 2022 ilared .01 l 07 /?.022. rvit-h v a liCi L), up to ) 0 / (_t (t /2021 .'1 l ^.i t\.at-..!./\i11/--rYi..,,'. ;-iiL'ui'^rr,',i'i ;J,'i\,ii.iz'i Ji',iril,;ii2ul5trlor ir r:ia1cd.05/0t)i2023,\b

WI-IITRITAS thc C*rltral (iovernntent noti{lecl the l:invir-onment (protecrtion)
Act, 19.-l(t litr [1rc plevcniion an,J contr"oj of' v,zatcr pollution ancl maintainins or
restoring o1' rvirolcsorncness of u,ater.

\'vl{lllt[iAS thc flon'bic National (ireen'fr.il-.unal, vicje orrier datecl
19/0212019 ii: {)'A'59-l ol 2017 (W.P (Ci.iil) \1o.375/2012 t)z rhe parya.vatan

Annexure 10
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sr:l'arl<sha sarniti aucl Anr. vs. union of India and ors.), dir.ectccl that ,,cpcB 
,ra.y

take penal action for failure against those who are aocor-uitable for-not setting up ancl
rnaintaining STPs, cETPs ancl E fPs and GPCB ,ray also u.r.r, ancl recover
colllpensation for da,rage to the envit'onment ancl the saic] fr-rnd ,ray be liept i^ a
separate account and r-rtilizecl in terms of an action plan for pr.oteciion of thc
ertvironment,,.

\\'']'illRIlAS the NiGT vide orcler clated 12/03/2019 in o.A.No,7 I0/20r7,
clirected Lirat the state Pollution co,tr.l Iloa'ds are also ar-rt6c rt:.ec, to i.(;coi;ei
coll.)pensation fi'oin ihe poiltrters or laying clow1 tlieir own scale which shor,rld ,ot
bc less than tirc scale fixed by the centr.al poilutio, contr.ol l3oar.c1;

w[{EItl]AS tire I-Ion'ble National Green 'l ribrural pr.incipal Re,ch , Ncu,
I)elhi in the orcler ciatecl 22/11/2018 in oA No. 35312016 cla|ified that apar.t fiour
pt'osecLttiot-t, the stati-ttc11' aurthorities under the Eir-iviron,re,t (pi.otectior)
Act "l986,tire Air (P|evention and control of Pollr-rtion) Act, lggleLncl the watel
ii)i'cvention and Control of pollution) Act, lgl4,must, in exer.oise of thcir inciclental
Powe15' prescribed scaie of compensatiou to be collectecl fi'om the polluters o, tle
" Polluter Pays Principie". Sr-rch scale which rnay be laicl clown at various levels,
having regarcl to the local condition or as per clirection in the hierarchy of the
ar-rtiloritics 'ln variotis other a1:plication also ,the Ilon'ble NGT passed si,ilar or.ders
, ibl instatrce, in tho or:dei'clatecl 20/i1/2018 in o,A No.1i 7i2014,4gg/2.014 trncl.
ta'2l2al4 rhe []orl'ble NIGI' r-rotecl as; "lrieeclless ro say ihat statr-rtory authorities
uncier the Litrvirorlment (Protection) Acr, I986, r\ir (preve,tio, ancl control
of Pollution) Act, 1981 and iire water'(Prevcntion anci cortrol of l,ollution Act),
1974 arc entitieclto assess and recover clamages as "Polhrter pays principle,, exercise
of incidental porver.s to protect envir.onment,,,
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WHEI{EAS in pr-rrsuant to Ilon'ble National Green Tribunal, in the matter of
o,,'\. 593 of Zafi cpcB has cleveloped a,,Methodology for Assessing
Flnvironmental Compensation and Action Plan to lltilize the fiuncl,,,

wl{rlliEAs the rnethodology cleveioped by [he CPCB for. assessing
Envilonmental Compensation is as follows;

EC-PIxNRxSxLF
Wir,:rc,

ECI - Ilnvironrnental Compensation in Rs.

PI * Poliution index of industrial sector (PI of 80, 50 &,30 may be taken for
ll,ecl, Orarige arrd GreerL respectively)

N * f'rumber of days for which violation took place is the per-iod betweerr

the day of violation observecl/due clate of direction's complianc,e and the clelay of
ccrnpl i air cc verifi eci.

R -- Iiactor in Rupees. Which may be minirrum unit 100 ancl rlaxirnun-r

of 500 It is sr-rggested to consicler R as 250 as the Environrnental Compe,sation ir-r

cilse on violation.

S - Iractol lor scale of operation (Suggested to take 0.5 for micro ancl small, 1

for rnedir.rm ancl 1.5 for iarge units)

L,F -- T,ot:aI-ion factor based on popuiation of cityltown anci locatiori

of indr-rstrial rrnit with in lluticipal bounclarli or r,rp to irj kn.r clistance for the

rnunicipal botrrlciary o1'city rto'vvn (l for less than 1 miiiiol populatio,, 1.2.j fbr

1-ropuiation i rniilion to < 5 ntillion, 1.5 fbr population 5 rnillion to less than i0
rrriilion and 2 for population 10 million and above.)

WIIIIREAS in any case, rninimttm Envirorulental Coupensation shall bc

Rs.5000/clay;

{

42



WHEREAS M/S MAI-ABAR INSTITT]TE OF MEDICAI, SCIENCI1
HoPirAL, CFTEMBILODE, EDAKKAD, KANINIIR, pIN 670621, lrc|cin after
referred to as hospital, is a2g7 bedcled hospital;

WFIEREAS the hospital comes unclel the water (plevcntion & currt'rrl o1.

I'}ollr-rtion) Act, 1974 (water Act); the Air (Prevention & control of pollr,rtior) Acr
1981 (Air Act) and the Environment (Protection) Act, 19g6 (Ep Act), (her.ein,llc:r.
referl'ed to as the Acts) and is bound by the ru1es thereund,er and is required to h,ve
valid consent of the i(erala state Follution contr"ol Boalcl and to compiy r,r,itlr tlr,-,

conditiorrs stated therein;

WI-IEREAS an inspection was condr,rcted at the hospital, as read (2) above,
fi'orn Itegional Office, I(ozhikkode on 28. 12.2022;

WT{LIREAS during the inspection, it was fou,d that p'opcr r.coor.cls of watei.
and energy coltslrmption were not maintainecl;

WIIEREAS BoD &CoD values of the tleatecl efflr-rent sample collcctecl we1.e
beyond the permissible limits;

WHtrREAS certain instructions were issued vide letter r.ead (3) abovc, fiom
I{egional office of the Board, to rectify the clefects, to augrnent the ETp, il thc
rectification does not give the clesired results, to provicle llroper sample collection
point, to reuse the treated effluent to the maximum and to clischarge only the balanoc
for irrigation, in light of the violations noticecl during the above inspectio,;

wl-IEIulAS cornplaints were stii1 received legarcling r-mar-rthorized discharrge
of untreated effluent against the hospital;

WHEREAS inspection was conclucted and the cornplaint was investigated ori
2110112023 and it was found that treated effluent is being clischargecl to the par.lcir-rq
lot owned by the hospital which was flowing into adjoiLring private properties, whicli
is in violation to the condition (2.5) regracling outlet of the consent unclei.refcrcncc
(1),

(.
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I

wl{Flli I iA s co,rplaint was agai, receivccl over phone regar-ding discharge of
unt.eated eflrr-rc,r flom trre hospitar on 06/os/2023 vide ref.(4) cited ;

wl IIjltliAS during the complaint investigation on 10/05/2023,the STp was
toriricl rl,t fnr-rctioning, the blowe's of the aeration tank were not functioning 

"ro 
,n.

Itnt.citlcrcl el'fh-rent was being dischargecl into the parki,g area of, the
Iroslrital violating condition 2.5 ofthe consent under referer-rce (r);

\I/FIIIRIIAS discharge of treated or u,treated eifltrent olrtside the hospital
prettriscs is it-l violal:ion to the consert ci:,ditic;is a,,-i is 1;,nishable uircier rire abovc
Acts;

wI'IERE,'\S regal sarnpie was coilectecl fiom the sr-p of
081a912,023 anci analyzed, in the centr.ar Labor.atory of the Ker:ala
Controi Board;

wLiEItEAS as per the analysis 
'cport 

dated Ig/oB/2023 ol. the ce,tr.al
i 'aborator/, t)t'the Board, cited (5) above, the values of the par.ameter.s, Iliochcnrictrl
oxygeri Duutan. (IioD- 122 ng/I), Chernical oxygen l)emand (coD- 144rng/r)
ancl 'l-otal 

Sr-rspenclecl Solicls (1'ss-33 mgll) are beyoncl the per.missible lirnirs
prescribecl in tile conseut urder refe'ence (6), which is in violatio, of the co.sen.
corrclirioris;

wliEIiBAS high level of resiclnal chlorine (79,76mgl1) beftrre flltration is
obscrveiJ irl the sarnple oieffluent containirrg brganic mattei.alicitiris ,ra_y ieacl to thr:
tbnnari oii o1' fil rlorarl ines;

\\ririEl(F'r\s it is noted tirat the unit is making clisoirarge in vioiartion of.thc
corisent conciitions;

wIjLiI{trAS as per the lctter cited (7) the ]rnvii'orrrrcntal l:r,gineer., Disrr.ict
()ffioe' I(arurltr ilas t'el'rorteci that the fir'st violatiorr was ncted on28/i2/20?.2.

the hospital on

State Pollution
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WHEREAS Environmental Engineer, District oflice, I(a,,rrr. l*rs assessed
aud reported the Environmental compensation as shown below ; Rs.g21,.50,000/- 1br
252 days of violation from 28/12/2022 to 05/09/2023,

EC=pIxNRxSxLF
Pl:Population Index,g0 for red category

N- Nlrmber of days of violation:252 days
R==A factor in rupees ,ie 25A

S*-1,5 for large scale units

LF==1.25

EC:S0x2 52x250x1 .5x 1.25

:Rs 94,50,000/_

i'{ow THTIREITORE in exercise of the powers vestecl under sectio, 5 of the
[]nvilorunent (Protection) Act, i 986 ,you are directed to show cause u,ithi, I 5 clays
of rcceipt of this notice as to why yor,r shall ,ot be clirectecl to remit an Environ,cntal
compensation of Rs'94,50,000i-(Rupees Ninety Four Lakh l,'ifty Jhousancl only).

i_,
i,.r

,Y ".r. I i

CI:1,,\tl{MAN

M/s Nialabar Instit,te of Medical science Ilospitail
Chembilode
Edald<ad
Kannur,Pin 670621

Coi:y to:
f ) 'l'ht: Chief linvironmcntal lingineer

Itegional Office
I(ozhiliode

t

I
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vZ) 'fhe I:,nvirorunental lingineer
District Office
l(annur

3) '['he Senior t]nvironrncntal Engineer-1
Flead Office
'llrivanclrum
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FILE NO : KSPCB/KN/ICO/10045831/2024

Date of issue : 14-06-2024

 

 
KERALA STATE POLLUTION CONTROL BOARD

 
CONSENT TO

 
OPERATE/AUTHORISATION/REGISTRATION

 
ISSUED UNDER

 
The Water (Prevention & Control of Pollution) Act, 1974

 
The Air (Prevention & Control of Pollution) Act, 1981

 
 

and
 

The Environment (Protection) Act, 1986
 

As per Application No. : 10045831
Dated : 09-10-2023

 
To

 
Malabar Institute of Medical Sciences Ltd

Chala East, Chala, Kerala 670621

 
Consent No. : KSPCB/KN/ICO/10045831/2024
Valid Upto   : 30-11-2028
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1.  GENERAL
1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and
make				variation in or revoke all or any of the conditions as the Board deems fit

1 VALIDITY  30-11-2028

2 Name and Address of the establishment  Malabar Institute of Medical Sciences Ltd

Chala East, Chala, Kerala 670621

E-Mail : mims.kannur@asterhospital.com

Contact Number : 8547667799

3 Occupier Details  Anoop Nambiar

ASTER MIMS HOSPITAL , CHALA EAST (PO) ,

KANNUR -670621

E-Mail : mims.kannur@asterhospital.com

Contact Number : 

4 Local Body  Chembilode Grama Panchayath

5 Survey Number  48/115,48/122,48/236,48/237,48/241,48/247,48/248,48/

249,50/116,50/118,50/119,50/123,50/124,50/125,50/12

6,50/127,50/129,50/137,51/131,51/132,48/120,50/131,5

0/136,50/133,50/130,50/135, 49/109, 49/110, 49/122,

49/123, 49/124, 49/126, 49/134, 49/135, 49/141,

49/162, 49/170, 49/182, 49/183, 49/184, 49/185

6 Village  Chembilode - CT

7 Taluk  Kannur

8 District  KANNUR

9 Capital Investment(Rs in Lakhs)  17781.18

10 Scale  Large

11 Category  RED

12 Annual fee(Rs) 

 

Total Fee remitted(Rs)  

390500.0

 

2351740.0

13 Activity  Hospital with 425 beds (287+138) and 400 kLD STP

Built up area is 23,421.68 Sqm ( existing) + 6937.78

Sqm ( Expansion)= 30,359.46 sqm 
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14 Machinery details  DG of 600 kVA x 3 Nos

DG of 625 kVA x 1 Nos
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2. CONDITIONS AS PER The Water(Prevention and Control of Pollution)Act, 1974
2.1 In case of generation of trade effluent from the hospital, effluent treatment system consisting of 
treatment units having adequate capacity established as per the proposal submitted along with the 
application shall be made operational before commissioning. Additional facilities required, if any, to achieve 
the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made along with.
2.2 Water Consumption : 382500 Litres per Day 
2.3. Effluent Generation : 344250 Litres per Day 
2.4 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

Sl.No Characteristics Unit

Tolerance limit 
for 
Irrigation/Soak 
pit

Tolerance limit for 
flushing/gardening

1 pH - 6.5-9.0 6.5-8.5

2 BOD (5 day) mg/l <10 <3

3 TSS mg/l <10 <10

4 Oil & Grease mg/l <10 <1

5. COD mg/l <50 <25

6 Total Nitrogen mg/l <10 <10

7.
Ammoniacal 
Nitrogen

mg/l <5 <5

8. Fecal Coliform MPN/100ml <230 <230

9
Total 
phosphorous

mg/l <2 <2

10 Bioassay Test -
90 percent survival of fish after 
96 hours in 100 % effluent

2.5 Mode of disposal of treated effluent : The treated effluent conforming to the standards mentioned shall 
be reused to the maximum extent possible, including flushing and gardening. Only the balance quantity shall 
be discharged through Soak pit. There shall be no discharge of untreated effluent from the unit into or 
outside the premises of the unit.
2.6.Time of Day meter installed for the effluent treatment and reuse system shall be maintained properly.
2.7.There shall be easy access to each and every effluent treatment unit and the final outlet for inspection 
and drawing of effluent samples.
2.8. Water meter provided to record water consumption shall be maintained properly. 
 
3. CONDITIONS AS PER The Air(Prevention and Control of Pollution)Act, 1981 
3.1 Adequate air pollution control measures shall be provided before commissioning of the industry. 
Additional facilities required, if any, to achieve the standards laid down by the Board shall also be made 
along with.

Stack Height above
SL. No Sources of Emission

Roof Level
Control Equipment

1. DG SET of 600 KVA 5 m Acoustic Enclosure

2. DG SET of 600 KVA 5 m Acoustic Enclosure

3. DG SET of 600 KVA 5 m Acoustic Enclosure

4. DG SET of 625 KVA 5 m Acoustic Enclosure
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3.2 The dust and noise level measured 1 m outside the boundary of the unit shall comply with standards laid 
down under National Ambient Air Quality Standards and National Ambient Air Quality Standards for Noise 
respectively.
3.3 The Diesel generators (DG Sets) of 600 and 625 KVA shall be type approved and provided with acoustic 
enclosure. The DG set shall be provided with adequate capacity to run all associated pollution control 
devices. 
3.4 Emission Limits for DG sets up to 800KW shall be as per notification No G.S.R. 804(E) dated 
03.11.2022
 
4. CONDITIONS AS PER The Environment (Protection) Act, 1986.
4.1 The Bio Medical wastes generated shall be segregated , collected and disposed of as per the Biomedical 
Waste Management, Rules, 2016 and subsequent amendments. Records of the same shall be maintained.The 
authorization under Biomedical Waste Management, Rules, 2016 is subject to conditions as may be 
specified in the Rules from time to time under the Environment (Protection) Act, 1986 and the authorization 
is liable to be revoked in case of noncompliance with the conditions thereof. 
4.2 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016. 
4.3 E-waste shall be disposed off safely as per the E-Waste (Management) Rules, 2016. 
4.4. Solid Waste Management Rules, 2016 shall be followed for the management of solid wastes. 
Biodegradable waste shall be segregated from non biodegradable waste at source. Facilities namely 
biobins/aerobins/biogas plant shall be provided for the biodegradable waste. Facility shall be provided for 
the disposal of non biodegradable wastes to authorised collectors namely Haritha Karma Sena for the 
disposal of wastes for authroised treatment.
4.5 Plastic Waste Management Rules, 2016 and amendments shall be followed for the management of 
plastic waste. Single use plastic ban as per notifications and Orders for Kerala shall be strictly be followed.
4.6 The activities shall be carried out strictly in compliance with the provisions of the Noise Pollution 
(Regulation and Control) Rules, 2000.
4.7 Waste batteries shall be disposed of as per the Battery Waste Management Rules,2022. 
4.8 Any Spilled mercury containing waste shall not be mixed with Biomedical waste or garbage.
4.9 The mercury bearing waste shall be rated in closed containers and shall be stored as per Hazardous and 
other Wastes (Management and Trans boundary Movement) Rules, 2016.
4.10 Environmental statement shall be submitted in Form V for each financial year ending on March 31st. 
4.11 Conditions of Environmental Clearance shall be complied.
 
5. SPECIFIC CONDITIONS
5.1. An amount of Rs. 64240/- is pending with the Board which can be considered during the next renewal 
time.
5.2. This consent is granted subject to the power of the Board to review or make variations in all or any of 
the conditions as per the relevant Acts and Rules.
5.3. This consent is issued based on the information furnished in the application and is liable to be revoked if 
any of the information is found to be false at any stage.
5.4. For renewal of the integrated consent of the unit, the application shall be submitted to the Board 2 
months prior to the expiry of the validity of consent through the web portal of the Board. Late application 
will be accepted only with fine/late fee as applicable.
5.5. No change or alteration of the unit or the contents in this application shall be made without the prior 
written permission of the Board. Any change in the particulars furnished and/or in the identity of the 
occupier/ authorized agent shall to be intimated to the Board forthwith. 
5.6. The location of the Sewage Treatment plant (STP),Septic tank, soak pit, DG set and other structures 
shall be as per the site plan attached. No change/alteration from that of the site plan shall be done without 
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obtaining prior permission from the Board. 
5.7. The applicant shall comply with the instructions the Board may issue from time to time regarding the 
control of land, water, air/sound pollution. 
5.8. Signboard of size 6x4 ft. shall be provided near the main entrance of the hospital to display the name of 
the unit and important consent conditions. 
5.9. In case of discharge/apprehended discharge of any water/air pollutant or any hazardous waste due to 
any accident or other unforeseen act or event, it shall be immediately intimated to the Board and the 
consentee shall make all possible efforts to mitigate/prevent/remediate the discharge/emission. 
5.10.Adequate fire protection equipment in accordance with the fire safety regulations shall be provided. 
5.11. Suitable species of trees and curtain plants shall be planted and maintained as far as possible within 
and along the periphery of the premises as far as possible, forming a green belt to improve the environment. 
5.12. Natural drainage of the area shall not be disturbed. 
5.13. Hygienic conditions shall be maintained within the unit and premises. 
5.14. All operations likely to produce dust or noise shall be carried out within closed premises. 
5.15. Log book shall be maintained to record the daily water consumption, treated effluent reuse and power 
consumption of pollution control equipment and shall be made available to inspecting officers as and when 
demanded 
5.16.The STP shall be of adequate capacity to treat all the effluents generated, Septic tank ,if any, and soak 
pit shall be functional at all times during the working of the hospital and there shall not be any discharge of 
untreated effluent from the unit into any land/ water body. 
5.17. The Septic tank if any,provided shall be as per IS 2470 (part I) and Soak pit shall be concreted at the 
bottom, with perforated ring walls for the sides with 75 cm thick 2mm sand covering. 
5.18.There shall be a minimum distance of 26.02 m from the STP (400 kLD) and soakpit to the nearby 
residences and water bodies. 
5.19.Continuous online effluent monitoring facility shall be provided at the outlet of Sewage treatment plant 
and arrangements shall be provided to send the data to the monitoring server of the Board. 
5.20. Records related to generation, collection, reception, storage, and/or any form of handling biomedical 
waste shall be maintained and shall be made available for inspection by Board officers. 
5.21.The following reports shall be submitted by the occupier at intervals as noted below. 
a. The Biomedical waste Annual report - in form IV of the Biomedical waste Management and Handling 
Rules 2016 on or before the 30th of June every year. 
b. E-waste Annual report - every year in form V of E-waste Management and Handling Rules 2016 on or 
before 30th June with details such as type of e-waste, Quantity of e-waste disposed in the previous year, and 
mode of disposal. 
c. Annual Environmental Statement for the financial year ending on 31st of March -in form V of 
Environmental Protection Act 1986 on or before 30th September every year. 
d. Analysis report of treated effluent collected from the authorised out let of effluent treatment plant before 
the 10th of June and December every year 
e. Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016 and annual report as per the rules shall be submitted every year 
before 30th June as per form 4 
5.22.All operational DG sets of capacity 600 and 625 KVA shall be retrofitted with an Emission Control 
Device / Equipment having a minimum specified Particulate Matter capturing efficiency of at least 70% in 5 
mode D2 cycle for equivalent KVA rating. 
 
6 SPECIFIC CONDITIONS AS PER BIOMEDICAL WASTE MANAGEMENT RULES, 2016 
 
6.1 Biomedical Waste shall be segregated and stored in colour coded containers and handed over to 
IMAGE, the authorised CBWTDF. 
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.2 Annual Report of Biomedical Waste generated in a year, in Form IV, shall be submitted before 30t

une of the following year.

.3 Take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to hu

alth and the environment and in accordance with these rules

.4 Make a provision within the premises for a safe, ventilated and secured location for storage o

,gated biomedical waste in colored bags or containers in the manner as specified in Schedule I,

nsure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillag

animals and the bio-medical waste from such place or premises shall be directly transported in th
nner as prescribed in these rules to the common bio-medical waste treatment facility or for th

propriate treatment and disposal, as the case may be, in the manner as prescribed in Schedule I
.5 Pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through disinfecti

sterilisation on-site in the manner as prescribed by the World Health Organisation (WHO) or Nationa

IDs Control Organisation (NACO) guidelines and then sent to the common bio-medical waste treatmen

facility for final disposal

.6 Dispose of solid waste other than bio-medical r.vaste in accordance with the provisions of respecti

aste management rules made under the relevant l'aws and amended from time to time

.7 Provide training to all its health care workers and others, involved in handling of bio medical waste a

time of induction and thereafter at least once every year and the details of training programm

number of personnel trained and number of personnel not undergone any training shall

rovided in the Annual Report

.8 Immunise all its health care workers and others, involved in handling of bio-medical waste for protecti

inst diseases including Hepatitis B and Tetanus that are likely to be transmitted by handling

iomedical waste, in the manner as prescribed in the National Immunisation Policy or the guidelines of t
inistry of Health and Family Welfare issued from time to time

.9 Ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation prior to

ixing with other effluent generated from health care facilities

.10 Ensure occupational safety of all its health care workers and others involved in handling of bio-medica

ste by providing appropriate and adequate personal protective equipments

.1 1 Conduct health check up at the time of induction and at least once in a year for all its health

kers and others involved in handling of bio- medical waste and maintain the records for the same.

.12 Maintain and update on day to day basis the bio-medical waste management register and display

onthly record on its website according to the bio-medical waste generated in terms of category and colou

ing as specified in Schedule I.

.13 Establish a system to review and monitor the activities related to bio-medical waste management, eithe

rough an existing committee or by forming a new committee and the Committee shall meet once in eve

ix months and the record of the minutes of the meetings of this committee shall be submitted along with
nnual repo( to the prescribed authorify and the healthcare establishments having less than thirty beds shal

ignate a qualified person to review and monitor the activities relating to bio- medical waste managem

ithin that establishment and submit the annual report.

Sionature valid A

Dlg itatty .is n"q/s REEK,
Date: 2024.06.]4 17 :02:22

SIGNATURE OF ISSUING AUTH

To
M/s Malabar Institute of Medical Sciences Ltd

CHAIRMA
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 Chala East, Chala, Kerala 670621 
 E-Mail : mims.kannur@asterhospital.com 
 Contact Number : 8547667799  
 
 
 
 1.This digitally signed document is legally valid as per the Information Technology Act 2000 
 
 2. For verifying this document please go to www.keralapcbonline.com and search using Certificate 
Number/name of the unit/Application Number in “Certificate Verification” link in the home page of the 
Board’s  Phoenix website.
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ENVIRONMENTAL ENGINEER

Approved outlet
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